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BILLS AS PASSED BY RAJYA
SABHA LAID ON THE TABLE

Secretary: Sir, I lay on the Table
of the House the following Bills, as
passed by Rajya Sabha:—

(i) The Telegraph Wires (Unlaw-

ful Possession) Amendment
Bill, 1966.
(ii)) The Maternity Benefit

(Amendment) Bill, 1966.
1231 hrs.

STATEMENT RE: CLOSURE OF
BANARAS HINDU UNIVERSITY

Mr, Speaker : Statement by the
Minister of Education. Mr. Chagla.

Shri Priya Gupta (Katihar): Sir,
1 had given a call attention notice . .

Mr. Speaker; I have called Mr.
Chagla, but another member gets up
and speaks. How can he intervene like
this?

Shri Priya Gupta: On a point of
arder. -

Mr. Speaker: There is no point of
order now. One item has been finished
and we have passed on to the next. 1
have called Mr. Chagla.
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The Minister of Education (Shri M.
C. Chagla): On the reopening of
the Banarag Hindu University after
summer vacation on the 18th July,
1966

Shri Hem Baraa (Gauhati): It is
a very long statement consisting of
seven pages. 1t can be laid on the
Table.
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Mr, Speaker; If hon. members have
got the copies

, Some hon. Members: Yes, we have
got copies.

Mr, Speaker:
not be read.

. then it need

Shri M. C. Chagla: Sir, I lay the
statement on the Table. [Placed in
Library. See No. LT-6585/66].

Mr. Speaker: I then pass on to the
next item. Mr. Priya Gupta was rais-
ing a point of order.

Shri Priya Gupta: I gave a call at-
tention notice on the 30th July. It is
a matter of urgent public importance
since the Banaras Hindu University
has been closed sine die. The stu-
dents are demanding three things: in-
troduction of supplementary exami-
nations; re-admission of failed candi-
dates in the same year; and accom-
modation in hostels. The Members of
the Executive Council there continue
for more than nine years; they are
controlling everything; they are stan-
ding in the way of any negotiation or
compromise between the students and
the administration. It is high time that
the Ministry of Education set up an
Administrator for the University until
the Vice-Chancellor is elected gs per
the proposed amendment to the Bill.
The Pro-Vice Chancellor hag no power
to act and even if there is a move for
talks with the students, he cannot ac-
tively exercise any power. So the mat-
ter should not be delayed any longer.
The Minister’s statement should be
read here and the matter should be
discussed in the House immediately.
I have also given g notice. It is a
matter of urgent public importance.

This ig my point of order.

Mr, Speaker; I leave it to the
members of the Opposition to decide
whether this ig a point of order. When
I refused that opportunity, I was
charged that I was not giving them
the time or the chance to explain.
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Now all that he wanted to say on his
call attention notice, he has said. That
wagp all that he wanted. Is that the
manner in which the proceedings
should be conducted? If I tell a mem-
ber that this is not the way, then I
am told that I do not allow any op-
portunity, I just gag them,

Is that a point of order?
Mr. Madhy Limaye.
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“A statement may be made by
- Minister on g matter of public
importance with the consent of
the Speaker, but no question shall
be asked at the time the statement
is made.”
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Shrimati Renu Chakravartty (Bar-
rackpore): The point is this that

when there is a calling-attention no-
tice, that should get priority over the
statement of the hon. Minister,

Shri P. K. Deo (Kalahandi): You
may take it up at 4 p.m.
Mr. Speaker: Ministers have got

‘that -privilege to make statements.

Shri Surendranath Dwivedy (Ken-
drapara): Calling-attention notices
had been given on this very important
matter on the morning of 30th July.
You had received the letter at 530
p.m. on the 30th July.

Mr. Speaker: I had seen it at that
time. I do not know when it was
sent and received.

Shri Surendranath Dwivedy: We
had given the calling-attention-notices
in the morning. We generally give
these calling-attention-noticeg in the
morning before 11 am. Therefore, I
woulq suggest that the calling-atten-
tion-notice may be faken up tomorrow
and let questiong be put on it temor-
row morning. - Let this be takem up
as on g calling-attention-notice.

Mr. Speaker: I shall get all those
notices and see.

Shri Priya Gupta: I had given a

calling-attention-notice at 10 a.m. on
the 30th July.
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Mr. Speaker: When I am conced-
ing that I shall allow questions to be
put why should Shri Priya Gupta get
up in thig manner and go on talking?

Shrimati Renu Chakravartty: He
has already had his chance to say
what he wanted.

Mr. Speaker: When 1 have already
said that I shall look into the mat-
ter, why should Shri Priya Gupta
jump up in this manner ang obstruct
me and not allow me to  proceed?
There ought to be some method about
how to proceed.

Shri Hem Barua: Unfortunately,
there is g tendency on the part of
Government to by-pass calling-atten-
tion-notices. I can cite instance if
necessary. There ig a tendency on the
part of Government to by-pass cal-
ling-attention~notices on occasions
and then come forward and suo motu
make g statement. On a previous oc-
casion, a thing like this had happened,
and I did not raise any objection then.
That was when our President was ill
in London where he had gone for his
treatment; naturally enough, we were
all perturbed and disturbed. I had
submitted a calling-attention-notice on
the matter. Several days after that,
the Prime Minister came and made a
statement, not on the calling-atten-
tion-notice, but suo motu. The then
Prime Minister had “'made that state-
mgnt suo motu. It did not raise any
objection to that because

Mr, Speaker: I shall just lay it
down that if notices have been receiv-
ed earlier and subsequently the Minis-
ter makes a statement, I shall revive
the old noticeg though I might have
refused them earlier, and consider
them as having been raised,

Shri Ranga (Chittoor): Why do
you qualify it by saying ‘earlier’?
They also think about it and we also
think about it more or less simul-
taneously. It may be a matter ot
just an hour or two hours this way
or that way
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Mr. Speaker: I would like to tell
Shrij Ranga that even if the notice is
received later, for purposes of elucida-
tion I shall allow a few questions.
Therefore, that does not make any
difference.
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STATEMENT RE, SITUATION ON
INDO-PAKISTAN BORDER

The Minister of Defence (Shri Y. B.
Chavan): Mr. Speaker, Sir, since a
large number of questions have been
asked by hon’ble Members about the
military build-up in Pakistan I have
considereq it appropriate to make a
brief general statement on this sub-
ject. As members will no doubt
realise, I can only give broad indi-
cations. It will not be in public in-
terest for me to discuss details.

Government are aware that ever
since the periods of Indo-Pakistan
conflict in September 1965, Pakistan
has been making all-out efforts to
increase its armed strength. Very
sizable new raisings of armed person-
nel have been taken up and equip-
ment for the Pakistan Army, Air
Force and Navy obtained. New fixed
defences are being constructed and
others improved. Ordinance factories
are being set up and expanded.

In the Pakistan-occupied area of
Jammu and Kashmir there has been
an increase in the strength of Armed
Forces. Communications improve-
ment, from the military point of view,
has also been going on apace. The
training of irregulars has been con-
tinuing. Pakistan has also increased
its troops ang air force in East Paki-
stan.

in these large-scale preparations
Pakistan has been receiving a large

Members

measure of help from China, by
way of supply of equipment, includ-
ing tanks and aeroplanes, and foreign
exchange for purchase of arms else-
where. Chinese assistance for train-
ing of armed personnel has also come
to notice. Pakistan has also obtajned
assistance of one or two other coun-
tries for the supply of arms and
equipment and, as intermediaries, for
purchase of equipment in countries
which would not directly sell to
Pakistan,

We hope that Pakistan will honour
its obligations under the Tashkent
Agreement not to have recourse to
force. Ag a step necessary towards
this, Pakistan should normalise its
relations with India. Be that as it
may, the House may rest assured that
Government are alive to their primary
duty of maintaining the security and
territorial integrity of the country and
will dea] with any development ac-
cording to the needs of the situation.

o T HAET Aifga (Feamae):
aaT fger 20 a9 § GFF W AT AW
AT @ T A

Shri Hem Barua (Gauhati):
point of clarification.
Mr. Speaker: Not now.

On a

12.43 hrs.
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RE. RIGHTS OF SUSPENDED
MEMBERS
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